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CENTRAL AOMINISTRATI\/E TRIBUNAL
PRINCIPAL bench

NevJ Delhi this the

0.^. No. ,6T'0./99
sTukV 2000

HON'BLE SH. S.R. A0IGE,\/ICE CHAIRMAN(A)
HON'BLE SH. KULDIP Si N GH, f^EFl SE R ( 0)

Smt," Suueera Papneja,
lJ''p Sh.Narinder Lai,
R/q 5/32-A,3angpura-B,
Nathura Road,
Neu Delhi -110 014

Applicant

(b'Y: AdvADcate 5h. A/.K. l^lehta)
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U e r su s

Union of India,
through Secretary
l^inistry of Defence,
South Block,
Neu Delhi-110 Oil

Ooint Secre tary (Trg)&CAO,
flinistry of Defence,
South Block,
Neu Oelhi-110011

,,..Respondents
i
i

fBY: Advocate Sh. S .r'l . Arif)

Mrg SiRl^digefVC(A)li
/i^plicatrt inqjugns various orders issued by

respondents as referred to in para 8 of the OA and prays

that she be treated to be working as Assistant since

9^|ji|90 with con sequential benefits^
1

2|| Applicant vho at the relevant time was working
a|s UDC in A. Headquarters Clerical Seivice was promoted as
Assistant along with others vitte Anne)«ureiA/6 dated 9^il^0i'
rlespondents have stated in theix detailed reply, which has
riot been denied in rejoinder that pursuant to the

I  ... —

inplementation of certain Hon'ble Svjpren» Courti!iS judgments,

applicant and others wererelegated in seniority and were

reverted to the post of UDCijby Annexure-A/4 order dated 2lf4|



Respondents further state in that detailed replyf
uhich has also not^besn denied by applicant in any

rejoinder that applicant's achjal rev/ersion, could
not i^uever take place because her Controlling
Officer in Hq. inadvertently failed to iraplanent

the samal?^ and she therefbre continued to be shoun
as Assistant and drau pay and allowances as Assistant*^

The mistake uas detected only in 1998 when applicant
was transferred out of AF

^  Heanuhile in order to minimise the hardship
to the affected individuals, respondents decided to
accommodate the revertess in the grade of Assistant

on adhoc basis provided they were fbund fit for

promotion^

^  Respondents further state in their,

detailed reply uhich has also not been controverted

by applicant in any rejoinder that she uas considered
along uith others fbr adhoc promotion as Assistant and
it uas found that her ACRs for the years 1991^ 1992

and 1993 ueis average and contained adverse raaarks^

she uas also considered fb« regular piomotioo as

Assistant during the years 199^199^ 1996^997

and 1998?^'' and based bn her perfbunancP^ as reflected

in her ACRS she uas fbund 'not yet fit*' fbr promotion^

^  Ua have perused applicants® ACRs fbr 1988S»89

she received'Good? fbr 198 9-90 •tfery Qaod®} fbr

19StJ-91 'Very Qjod/Averagej fbr 1991-92 Average;

fbr 1992-93 Average; fbr 1993-94 Average; fbr 1994-95

Average; fbr 1995-96 Average; for 1996-97 Q)od ;

fbr 1997-98 Average and fbr 1998-99 "Very Qaoc

6,^ ye are infonaed that since 3uly'i^199^
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applicant is uorking as OOC9 ''tit stia is continuing

to drau ths pay of Assistant as per interiia ordsra

dated 2^^99 of the Tribunai^

rsi In the light of the facts and ciroirastancss

noticed abovio^ ue find ourselves unable to grant the

relief prayed fbr by applicani^ H oueverf as

respondents do not deny that applicant actually did

discharge the duties and responsibilities of Assistant 'p

no raooveries of pay and allouances of the post of

Assistant will be nads pursuant to the reversion

order dated 21^ till dat^ neartuhile as soon as

vacanQT of Assistant become atjailable in fliture

respondsnts uill consider the case of applicant fbr

promotion,as Assistant on adhoc/regular badLs^

8f The OA is disposed of in teisns of pSra 7

abo VS^ No COSt^ tryvfcdi ol(^licl tfi i.'ff A-u ^
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